N THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO 643 OF 2004

RASKA HANSDA & ORS. ..., APPELLANTS
VERSUS
STATE OF JHARKHAND ... RESPONDENT

ORDER

W have heard the | earned counsel for the parties.

W find that the appellants have already got through

very lightly and have been found guilty of an offence
puni shabl e under Section 304 Part |l of the Indian Penal Code,
1860. W are, therefore, not inclined to interfere in the
matter.

The appellants who are stated to be on bail be taken
into custody forthwith to undergo the remaining part of the

sent ence.

The appeal is dismissed in the aforesaid terns.
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